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3262. SHRI R. L. BHATIA; 
SHR'I RASHEED MASOOD: 
SHRI M. V . . CHANDRA-

SHEKARA l'vtURTHY: 
Will the Minister of FINANCE be 

pleased to state: 

(a) whe her a scandal invol ing (J 

Jeading sh re brok r of the Bumbay 
Stock Exchange who had allegedly 
printed share certifica!es 01' reo ll~~d 
companies in huge Quantitie and WflS 

al 0 found in possession of ru hber 
stamps and seals of about 50 public 
sector undertakings, nationalised banks 
and other firm waS unearthed in No-
vember last , a reported in the "Times 
of India', New Delhi dat.ed the 13th 
November, 1 82; 

(b) if so, the facts ')f th l.;: case; Clnd 

(C)I the action taken or proPosed to 
b taken by Government to) stC'!) this 
rot and consequent malpradices. 

THE MINISTER OF TATE IN THE 
MINISTRY OF FINANCE (SHRr PAT-
TABHI RAMA RAO): (a) to (c). S~ar­
ches were conducted in the cases of 5 
share broker , of BombfiY nn 30th and 
31 t October, 1981. <:;earche5 rEo'suIted 
in seizure of prima-facie unaccounted 
ass ts of the value of Rs. 25.65 lakhs. 
BeSides, ficitious blank share certi-
fica tes and rubber ,~t.amps of a number 
of reputed e'otrlpanie including a na-

tionalised bank were also seized. The 
matter bas been brought to the notice 
of various law enforciing agencies in-

eluding Bombay Stock Exchallge', Com .. 
pany Law· Board and the sta e Polic 
for taking appropriate actio1} in the 
matter. 

NotiflcatiOOl i.Q Respect of Board 01': 
Directo 011 Natioaallsed Bank 

3263. SHRI BHEEKHABHA1: Will 
the Minister of FINANCE e oledsed 
to refer to the reply given to Unstarred 
Question No. 8175 on 16th Apt'il, 1982 
regarding Board of Direcf.or of Six 
Nationalised Banks and stat.e; 

(a) whether the notification ot the' 
Board of Directors of any nationalised 
Bank is still held Ul) if so, the reasons · 
thereof ; 

(b) whether it is a fsct that letters ' 
to the proposed Directors of these na~­

tionalised baRks asking for t helr con .. 
sent have been issued and if ~o, the 
reasons for the delay in notification: 

(c) whether any ch.:lnges are can .. 
templated in the constHutbn of the-
Boards of the banks; ~nd if 0, the rea .. 
sons therefor: and 

(d) whether Government h';we pro-
posed the names of SC / ST menlbers 
on the Boards of DirectDrs of all the 
nationalised banks; if so, their name?' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(d). The Boards of Directors of the-
20 nationalised banks, includinf the-
six banks nationalised i 1 ] 980, hr.d 
been constituted by the Government 
e :1 rly last year The consent of the 
persOn proposed to be appointed as a 
Director is normally taken along with 
other declarati .ns. Appointments ot' 
Directors are finally made by Govern" 
-ment tn accordance with the provisions 
of clause 3 of the Nationalised BankS 
(Management and Miscellnneo'Js PrO-
visions) Schemes, 1970, and I980. Re. 
cently on 19t.h February. 1983, on 
vacancy existing in the Board of Di-
rectors Of the Vijaya Bank was filled 
by apPOintment of a oerson belonging 
to Scheduled Caste. A .list ot person 




